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Re?eal and 18. (1) The A‘;gam Pubhc Preimises (Ev1ct10n of - gizaiﬁ;hce
kol .Unauthorised Oecupants) Ordinance, 1971 is here- 1 ¢1971,

2 by repealed. .

NS A

(2) Notw1thstaf1d1ng such repeal anything
done or any action taken under the Assam Public
Premises (Eviction of Unauthorised Occupanta)v

" Ordinance, 1971, shall be deemed to have been
- done or taken under this ‘Act as if this Act had
commenced on the eighth day of February, 1971
(the.date of promulgation of the Ordinance),

U. TAHBILDAR, =~ =
Secretary to the Govt. of Assam,
- Legislative Deptt.

The 231‘(1 October 1976

No. L]L 33/76/4. ——The fellowing Act- of the Assam Legmlauve Assem-
bly which received the "asseat of the Governor is' hereby published
for general mformatwn - ; :

ASSAM ACT XXI OF 1976

('Récei‘ved the assent of thei‘lG;)v‘ernor on the 20th October, 1976) "
THE GAUHATI UNIVERSITY (AMENDMENT) ACT, 1'97‘6'.

: An e

- \ ‘Akct‘:‘ | o

7 ’?fui'ther tb amendithe G(auhati Uﬁivé?sity’ Act, 1947

Pf°anfb1°~ Whereas 1{ is expedient to ameﬁd ‘the Assam Act

Gauhati University Aect, 1947, hereinafter called {(91]'} =

the prmmpal Act, 1n thé manner heremafter
appearing ; ~

It is hereby enacted in the Twenty—sev’éinthr’
. Year of the Republic of India as fellows:—

Sh;:rtt titlg. 1. (1) This Act »m'ay be called the Gauhati
cap i ¢ *University (Amendment) Act, 1976.

commenc-
ment.

ek . e
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A

“Amendment
* of Section 2

of Assam Act

XVI of 1947, -

Amendment -
' of Section 7

of Assam

Act XVI of

1947.

Amendment
of Section
8A of Assam
Act XVI of

1947.

Amendment
of Section 9
ef Assam
Act ‘XVI of

1947,

(3) ft shall come intq forcé at on,ce;\'

: (2) It shall have like extent as the prmcmal

Act

.

.

’

2. In Sect1on 2 of the pr1nc1pa1 Act the sub-

-"section -(e) shall be substltuted by the
following, namely :—

‘(e) “Government” _in this Act shall
mean the State Government of Assam

unless where the Government of Maripur *
and the Government of Arunachal Pra--
desh are specifically mentmned in any %

Section of: this Act.”

»

3. In Section 7 of the principal Act, clause

(ii) shall be_deleted and © subsequent
clauses viz., (m) (ty), (v), (vi), (vii),
(wiii),  (ix), (*{) (xi), (xii), (xiii) and
(xiv) shall be renumbered as clauses

(i), (i), (iv), (v), (vi), (vii); ~(vii),

- (ix), (x). (xi), (xii) and (xiii) respectively.

A

,4. In Section 8A of the pr1ric1pal Act, after.
clause .(3), the following shall be inserted -
« as clause (4) ahd subsequent clauses

. viz. clauses (4). and (5) shall be renum-
bered as clauses (5) and (6) rés'pectivélv

“(4) The Vice- Chancellor shall retire on
the date he attains the age of 65 vears.’

/

5. In Section 9 of the prmmpal Act in- sub-
'section (1), the clause (xvii) shall be
substituted by the followmg, namely —

“(xvu) one #third of the Pr1nc1pals of
Degree Colléges - ‘affiliated to .the Uni-
versity by election from "among

themselves in the manner prescribed .-

by the Statutes. In case the number
of Degree Colleges affiliated to the
University being” not divisible by three

. and found ' to be more . than half, one

more College may be included but if it ls

. less than half, it may be igored.”

\
s
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Amendment 6. In Section 12 of the principal Act, in
‘(’)i’;‘f;’s";‘r’;‘ 12 sub-section (1), after clause (v), the
Aot XV of following shall be inserted as clause
1947. (vi) and clause (vii) and subsequent
clauses viz., clauses (vi), (vii), (viii), (ix),
(%), (xi), (xii), (xiii) and (xiv), shall be
re-numbered as clauses (viii), (ix), ((x),
(xi), (xii), - (xiii), «(xiv),; * Xv) and (xvi)
respectively.
“(vi) The Director of Public Instruction,
Manipur.
(vii) The Director of Public Instruction,
Arunachal Pradesh.”
Amendment 7. In Section 15A of the principal Act,
?ggec}lzn after sub-section (1), the following
i A’ct )22/-‘1 shall be inserted as sub-sections (2), (3)
of 1947. and (4), namely :—

“(2) if a member of the Selection Com-
mittee is unable to attend, he may send
his opinion in writing to the Vice-
Chancellor and such opinion shall be
taken into consideration by the Com-
mittee in making its recommendations.

Explanation :(—For the purpose of
this Section, the co-opted members will
be deemed to be members of the Selec-
tion Committee for the purpose for
which they are co-opted.

(3) If the Executive Council does not
accept any of the recommendations of
the Selection Committee it shall refer
the matter to the Chancellor statiny
clearly the reasons for not agreeing
with the Selection Committee and the
decision given by the Chancellor there-
on shall be final.

(4) The Executive Council shall con--
titute one or more Committees for
making recommendations to the Execu-
tive Council for appeintment to other
administrative posts and may prescribe
by Ordinance the procedure and methods
to be followed in making such‘recorn-
mendations.”
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Az_léeﬂdrnenzl 8. In Section 21 of the principal Act, clause
e AC:;‘;‘: : (8) shall be substituted by the following,
Act XVI of namely :—

1947, “(g) the condition for affiliation by the

Excutive Council of Colleges and Halls
not maintained by the University and
for withdrawal of such affiliation in
consultation with the Government :

Provided that no statute relating te
the management of Colleges and Halis
and condition of services of empioyees
shail apply to the Government Colleges
and Government Aided Colleges in
respect of which the respective Govern-
ment of Assam, Manipur and Arunachal
Pradesh under whose territorial juris-
diction the Colleges are situated, shall
make necessary rules in consultation
with the University. No new Degree
Colleges shall be given permission or
affiliation by the University without
the prior concurrence of the respective
Government of Assam, Manipur and
Arunachal Pradesh. Permission and
affiliation of a new Pre-University
College in Manipur and Arunachaul
Pradesh may be given by the University
with the prior concurnence of the res-
pective Government of Manipur and
Arunachal Pradesh and that the Execu-
tive Council shall have no jurisdiction
to permit and affiliate new Pre-Univer-
sity class or College within the State
of Assam :

Provided further that the Executive
Council shall have jurisdiction over affilia-
tion of existing Pre-University Section
of Degree Colleges and of existing Pre-
University Colleges having Pre-Univer-
sity course only under its jurisdiction
within the State of Assam and conduct
the Pre-University Examinations till
such time the Government, by Notifica-
tion in the = official Gazettee, appoint
and vest all such powers of the Execu-
tive Council to the Board of Secondary
Education, Assam.”

U. TAHBILDAR,
Secretary to the Govt. of Assam,
Legislative Deptt.

; Gauhat:Printcd and published by the Supdt., i/c., Assam Govt. Printing Press,
/ (Ex-Gazette), No.209—1,6004-1,700—27-10-1976.
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